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Ld. Additional Public Prosecutor has opposed the bail application stating

that the allegations against the accused are serious and
complainant/prosecutrix has made specific allegations against him.
As per reply, FIR has been registered on the complaint of prosecutrix
R

who alleged that accused/applicant made physical relations with her on the l'
pretext of marriage despite the fact that he was already married. Furthe

statement u/s 164 Cr.P.C of the prosecutix was got recorded before the al '

Magistrate where she corrobrated her same previous statement glven o ir.

police. o 4" |

I- T o
As per Investigating Officer, she is stil investigating the matter and ik Tu re
regarding offence  under POSCO Act :wu ~ the

|‘ !4

is  possibility
accused/applicant, hence, accused may not be granted bail.

Investigating Officer has played some audio comarsation °p L‘ ros

which was given by the counsel for the applice 1"-;!%@'"

111

through her phone
the said conversation does not seem to be elevant to the p

Keeping in view the fact that the investigation is at in |

grant bail to accused, at this stage. Hence, the bail
accused/applicant Sunny stands dismissed. g
Application stands disposed off according ly.

Copy of order be given Dasti.
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